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II. Fuel, Power, light and Lubricants Il l. Fuel and Light Il l. Clothing and foot wear. 
(a) Coal mining IV. Housing IV. Miscellaneous and 
(b) Mineral oils (V)  Clothing, bedding and services. 
(c) Electricity footwear 

Ill. Manufactured Products IV. Miscellaneous 

Food products 

Beverages, Tobacco and Tobacco products 

Textiles 

Wood and Wood products 

Paper and paper products 

Leather and leather products 

Rubber and Plastic products 

Chemical and Chemical products 

 on-metallic mineral products 

B a s ~ c  metals, alloys and metal products. 

Machinery and machlne tools. 

Transport equipment and products 

Other miscellaneous manufacturing industr~es 

Electora l  Ident i ty Cards 

322 JUSTICE GUMAN MAL LODHA 
PROF PREM SlNPjH CHANDUMAJRA 

Wl l l  the M ~ n i s t e r  of LAW AND JUSTICE b e  
pleased to state 

( a )  whelher  a scheme was launched at the 
national level to Issue electoral Identity cards In order 
to check the bogus voting, 

(b )  11 so the detalls thereof: 

(c) whether the Government have rev~ewed the 
inp lementat~on of the s a ~ d  scheme. 

(d )  I! so.  the details thereof alonghwith the State- 
wlse percentage of voters to whom ident~ty  cards 
have been Issued, 

'e l  whether any t ime Ilmit has been f ~ x e d  to 
comple?e tne s a ~ d  schemes, 

!f; if so,  the details thereof, and 

' g j  the total amoun! spent on lmplementat~on of 
:he sald scheme upto March. 19963 

THE FEINIS7ER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS LErJlSLATlVE DEPARTMENT 
AND DEPARTMENT OF JUSTICE (SHRI  RAMAKANT 
D KHALAP] fa: and !b)  In August 1993 tne Elect~on 
Comrn~ssion of lnd la dlrected the C h ~ e f  Electoral 

Off~cers of all States (except the State of Jammu 8 
Kashmlr) to arrdnge Issue of Photo Identity Cards to 
all electors In order to check bogus voting The entlre 
expenditure on the scheme was to be flrst met by the 
State Governments and later to be shared equally 
between the Centra l  Government  and  The State 
Governments 

( c )  and (d)  The E lec t~on  Commlsslon whlch IS 

p r l rna r~ ly  concerned  wlth the scheme has been  
reviewmg ~ t s  implementation on the basis of weekly 
progress reports subm~tted to it by the Ch~ef  Electoral 
Officers of varlous States However, towards the end 
of February,  1996 .  the  C o m m ~ s s ~ o n  t e m p o r a r ~ l y  
suspended till the completion of general elections, 
s u b m ~ s s ~ o n  of p rogress  repor ts  w l th  regard  to 
implementat~on of the scheme. A statement glving 
the State-wlse percentage of voters to whom delect- 
free Photo ldentlty Cards were issued 1111 23 2 1996 
is enclosed as Statement. 

(e)  and (f) The Commission had originally flxed 
30 11 1994 as the deadllne for completion of the 
scheme T h ~ s  deadllne was, however, extended from 
tlme to t ~ m e  and it was last extended upto 31.3 1996 
The fresh deadllne has not yet been f ~ x e d  by the 
C o m m ~ s s ~ o n  

(g)  A sum of Rs 423.3 crores has ben released 
by the Central Governmenl on the lmplernentat~on of 
the scheme upto March, 1996 
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STATEMENT 

S.No. Name of State/ Approximate percentage 
Union Territories of electors who have 

been supplied with defect 
free identity cards --- 

1. Andhra Pradesh 

2 .  Arunachal Pradesh 

3. Assarn 
4 Bihar 

5 Goa 

6 Gujarat 

7 Haryana 

8 Hirnachal Pradesh 

9 .  Jamrnu B Kashmlr 

10 Karnataka 

11. Kerala 

12. Madhya Pradesh 
13 Maharashtra 

14  Manlpur 

15 Meghalaya 

16 M ~ z o r a m  

17 Nagaland 

1 R Orlssa 

19 Punjab 

20 Rajasthan 

21 Slkklm 

22 Tarriil Nadu 

23 Trlpura 

24 Uttar Pradestl 

. 5  West Bengal 

U N / O N  TERRITDRIES  

1. Andanian K Nicobar Isrands 

2 Chandigart i  

3 Dadra B Nagiir Havell 

4 Daman & Diu 

5 D e l h ~  

6 Lakshadweep 

7 Pondicherry 

N I I 
5 7 *io 

N I I 
129b 

5 1  % 

6 6 % 
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Scheme hns no1 been extended to .lammu 8 hashnllr 

Submiss ion  of B.E.F. Statements 

323 SHRI SRIBALLAV PANIGRAHI Will the 
Mlnlster of FINANCE b e  ploased to state 

(a)  whether 11 IS mandatory on the part ot banks 
and other authorised torex d ~ n l e r s ~ a g e n t s  to submit 
Bill of  Entry Form statement to RRI periodically. 

(b) if so,  the details of such B E .F  statements 
during the last two years against the remittances of 
which goods have not been received w i th~n  a p e r ~ o d  
of three months, six months, and one year and the 
value thereof in terms of rupees; and 

(c)  the action taken or proposed to be taken 
agalnst the defaulting banks for not subrnlttlng the 
statements? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) (a)  
Yes, Sir. 

(b)  The lnforrnatlon is belng collected and shall 
be placed on the Table of the House. 

( c )  RBI  takes up the mat ter  w i th  defaulting 
Importers and In case evidence of import is not 
submitted, the matter IS reported to  Enforcement 
D~rectorate in the case of Importer other than publlc 
sector undertakings In the case of PSUsIGovernrnent 
Depar tments  the  i ssue  1s p u r s u e d  w i th  Ch ie f  
Execut !ve of the concerned  P S U I a d m i n i s t r a t ~ v e  
Mlnistry concerned 

Funct ion ing of Impor ted Sh ips  

324 SHRI JAI PRAKASH AGARWAL W ~ l l  the 
M ~ n ~ s t e r  ot SURFACE TRANSPORT b e  pleased to 
state 

f a 1  whether the Government have procured some 
foreigr: sh~ps  during the last three years, 

ib :  11 so the cornpanles trom which these shlps 
we!e procured and the total expenditure incurred 
!b~ereon 

( c )  whe ther  t h e s e  sh lps  a r e  f u n c t l o n l n g  
sat~sfactorrly 

(d l  11 so. the details thereof and ~f not,  the reasons 
therefor. 

(e i  whether the Government have detected any 
irregularltles In procurement of these ships, and 

( t i  it so .  the details thereot? 

THE MINISTER OF SURFACE TRANSPORT 
(SHRl T G .  VENKATRAMAN) . ( a \  to ( f !  According to 
the Merchant Shlpplng Act.  1958,  thls Mlnistry IS 

prlmarlly concerned with sea-gclng Mercantile Shlps 
exceeding 15 tons net The Government of India have 
not procured any such ships durlng the last three 
years However. the Shlpping Corporation of l n d ~ a  a 
Publlc Sector Undertaking have acquired 11 such 
s h ~ p s  costlng US $491 50 million trom abroad durlng 
the last three years as per enc losed S t a t e m e n !  
These  s h ~ p s  are repor ted  to b e  functioning 
satistactor~ly 


